
HIGH COURT FOR THE STATE OF TEL.ANGANA AT HYDERABAD
(Special Original Jurisdiction)

FRIDAY, THE TWELFTH DAY OF DECEMBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOUR.ABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE N.V.SHRAVAN KUMAR

[ 347e I

AND
1. The State of Telangana, Represented by its Principal Secretary, Revenue

Department, Secretariat, Hyderabad.

2. The District Collector, Hyderabad.

3. The Revenue Divisional Officer, Hyderabad Division, Hyderabad.

4. The Tahsildar, Bahadurpura Tahsil, Hyderabad.

5. The District Registrar, Hyderabad.

6. The Sub Registrar, Doodh Bowli, Hyderabad.

7. The Station House Officer, PS- Bahadurpura, Hyderabad.

8. Mohd. Misbahuddin, S/o. Not Known to the petitioner, Aged Major, Occ. Ex-
Corporator of AIMIM / Advocate, RJo.Shastripuram, King Colony, Hyderabad.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to order or any direction, writ more appropriately in the nature of Writ of

Mandamus declaring the lmpugned Letter vide Lr.No.Bi1 196/2023, dated

'l7lOOl2O23 issued by the Tahsildar, Bahadurpura Tahsil, Hyderabad in

requesting the Sub-Registrar, Doodh Bowli, Hyderabad not to entertain any other

transac{ions in respect of the subject land i-e- Mir Sagar, Opposite to HMWS

WRIT PETITION NO: 19023 OF 2023

Between:

Mir Mahmood Ali Khan, S/o. Late. Mir Basharath Ali Khan, Aged about 70 years,
Occ. Landlord, Rl/o.H.No.16-9-409/US, Wahed Nagar, Old Malakpet, Hyderabad,
Telangana State.

...PETITIONER


